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DEPARTMENT OF INDUSTRIES
RESOLUTION
The 2™ September 2015
Subject:- Regarding amendment in para-1 of Industrial Incentive Policy, Bihar 2011

(as amended from time to time) for provision of reimbursement of 100 percent

entry tax paid on Plant and Machinery for establishment of Industries.

The Industrial Incentive Policy, Bihar 2011 has been enforced in the state for the
purpose of attracting capital investment which is effective from 01.07.2011 till next five
years. The State Government of Bihar has hereby decided to add the following new sub
heading “100% reimbursement of Entry Tax paid on Plant and Machinery” and its
provisions related three new sub paras as (a), (b) and (c) after sub para-(c) of sub heading
“Stamp Duty and Registration Fees” of para-1 of Industrial Incentive Policy, Bihar-
2011(as amended from time to time) with immediate effect:-

“100% reimbursement of Entry Tax paid on Plant and Machinery.

(a) Such industrial units whose authorised share capital or total investment is below
Rs. 200 crores, will get 100 percent reimbursement of entry tax paid on plant and machinery
used in the production of goods for sale or on plant and machinery of D.G. Set used in
production of goods for sale or on plant and machinery used in the construction of Captive
Power Plant if the power generated from such Captive Power Plant is consumed in the
production of goods for sale.

(b) facility of the sub para-(a) will be available before production. Establishment of
plant and machinery will be compulsory in the unit of which site inspection shall be done by
BIADA / General Manager, District Industries Centre. If reimbursement has not been
obtained by such units due to any reason then reimbursement will be made to the unit after
production.

(c) Examination of the eligibility of facility of sub para-(a) will be done by the
Commercial Taxes Department.”

By order of the Governor of Bihar,
TRIPURARI SHARAN,
Principal Secretary.
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